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IN THE CENTRAL AThUNISERIXIVZ TRIBUNAL HYDERABAD BENCH AT HYDERABAD. 

R.P.NO, 44/93 
in 

O,A.No.143/93. 
Date of Orders 2-8-93 

Betheens 

K. Sathaiah. 
/Applicant. 

and. 	 ( 
1 • The Director General, 

1partment. of Pbts, New telbi,, 
2. The Director of Accounts (Postal) 

0/0 the Chief Post Master General, 
Hyderabad. 	 /1 	4 .. 	rtesPondents.( icupa-vQ Z 

For the Applicant z Mr .1<. venkateswar Rao, Advocate 
For the Iespondentss Mr.N.V.Rainana, A&U.CGSC. 

THE mN'BLE MR.T. 	 REDEY s MEMBER(Jfl) 

The Tribunal made the following Oders- 

Mr.K.Venkateswara Rao, for the petitioner and Mr.N.V, 
for the respondents are present. Heard. 

We see no error apparent on the face! of the record. 
Hence K? is dismissed. 

To 

The virector General, repartment of Posts, New Delhi, 
The Director of Accounts (Postal) 
0/0 the Chief Pcctrnaster Generdl, Hyderabad. 
One copy to Mr. Lvenkateswar Rao, Advocate, CAT.Hyd. 
One copy to-Mr•  N.v.flamana, MZL1.CGSC.CAT.Hyd. 
One spare copy. 
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TYPED BY 	 COARED BY 

CHECID BY 	 APPROVED BY 

IN THE CENT HAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH AT H'IDERABAD 

THE HON' ISLE Mii.JIJS ICE V.NBELADRI MO 
/ VICE CIIAIRMhN 

AN 

THE HOL\T'3L, IVIR.A .GORTHY ; MEP'2sR(A) 

AND 	- 

THE HON'BLE NR.T..CHANDRAEI<Hp. PEDDY 
ME14BER(JUDL) 

A/D 

THE HON' BLE MR/P.T.tI:RUVENGAJJAM;M(A) 

Dated:  

CRDER/JIJDQjjNT_ 

Na.?v'CNa k 

in 

OA.No. 	 193 - 
T.R.No 	 (w.. 

Adn4 ted and Interim directions 
issu a. 
ALl ed 

Disp sed nf  with directions 

Disrr, i s s e d 

Dism

Ispe 

ssed as withdrawn 

d for default. 

129 jectej/ozLieLt;u VTh 

No crdex as to costs. 
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